1% Wristen-Anawers

. SHR} ONKAR LAL BERWA :
SHRI N..R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI YAJNA DATT
SHARMA :
SHRI1 D. N. PATODIA :
.DR. SUSHILA NAYAR :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :
(a) whether it is a fact that Govern-
ment have decided to appoint a high-power
commiltee to inquire iato the status of
Indiaa .Women ;
(b) if so, its personnel and the terms
of reference of the Committee ; and

(c) when the Committee is expected to
snbmit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
{a) The Government have decided to
appoint a Natiopal Committee (0 enquire
into 4he Status of Indian Women.

(b) The composition of the Committee
and its terms of reference are under
consideration.

(¢) No definite date can be ipdicated
al present.

Social Welfeare Department’s Indi@erent
Attutude on Committee on
. Untonchability

2584. SHRI SURAJ BHAN: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is fact that the
Elayaperumal Committee has in its report
complained againt the indifferent non-
cooperative and even' hostile attitude of
'¢the' Department of Bocial Welfare ; and

(b) if so, what action Government
propose to take against the Officers
‘responsible for that ?

THE DEPUTY MINISTER IN THB
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR!I MUTHYAL RAO) : (a) and (b) :
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The, version of the [feport rgceived from
Shri Elayaperumal is not complete and

futher papers have been called for from

him.
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Complaints from Minority Community and
Harijans during Mid-term Elections
2586. SHRI SARJOO PANDLEY :
SHR1 K. LAKKAPPA :
SHRI YASHPAL SINGH :
SHRI SHR1 CHAND GOYAL :
SHRI LATAFAT ALl KHAN :

Will the Minister of LAW AND
SOCIAL WELFARE be plased to state :

(a) whether itis a fact that on the eve
of mid-term election the Chief Election
Commissioner received a large number of
complaints from the minority communities
and Hurijans that they are being terrorised
elther to vote in a particular way or to
abstain from voting ;

(b) if so, the areus from Where such
complaimts were received ; and

() ‘the lcllt;n taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRJ M. YUNUS SALEEM) : (a) Yes,
Sir.

(b) Complaints were received in respect
of the constituencies in the Districts of
Meerut and Muzaffarnagar in Uttar Pradesh
and Patna and Muzaffarpur in Bihar.

(c) As soon as the complaints were
received in the Election Commission from
the Uttar Pradesh and Bihar, these were
sent to the State Governments concerned
requesting them to take immediate precau-
tionary measures.

Increasc in Pattern of Scholarships to
Scheduled Castes/Scheduled Tribes

2587. SHRI S. M. SOLANKI : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether Government have decided
to increase the pattern of scholarships for
the Scheduled Castes and Scheduled Tribes
in 1969 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
The matter is under consideration.

Appeals pending befere Income-tax
Appliate Tribunal

2588. SHRI B. K. DAS-
CHOWDHURY :

SHRI SHRI GOPAL SABOO :

SHRI KANWAR LAL
GUPTA :

SHR1 SHARDA NAND :

SHR] BANSH NARAIN
SINGH :

Will the Minister of LAW AND
SOCIAL WELFARE be pieased to state :

(a) the total number of cases pending
with the lacome-tax Appellate Tribunals
till the end of the year 1968 ;

(b) whether it is proposed to increase
the number of tribunals in view of the
increasing number of pending cases ; and

«¢) whether there is any proposal to
bring the Tribunals under the supervision
of the High Coursts ?





